


referred as ‘IPC’), on the allegations that he committed

murder of an unknown person,

2 The case of the prosecution is that DD No. 9 A

dated 22.10.2011 at 6 a.m. was lodged at PS Subzi Mandi,
Delhi-110007, on receipt of information that one unknown
person is lying in unconscious condition on the road running
from Baraf Khana red light towards Hindu Rao Hospital. The
information was given to SI Veer Sain who alongwith Const. A.
Ansari reached at the spot i.e. Dr. Karnawal Marg, Near Pole
No. L-13(L-38), Kamla Nehru Park, where they found dead
body of an unknown person aged about 30 to 40 years. The
legs of the body were towards Baraf Khana Chowk and his
head was towards Hindu Rao Hospital. The blood was oozing
from the external injuries of the body. One plastic sack of
garbage, one jute sack, one small piece of sack, one
newspaper and one heavy cement stone, all having blood

stains were lying near the dead body. On the basis of above

scane T oot th % 302 IPC was registered
: - ‘ i o Inspector D.P. Kalra.
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body and sealed the same. The case property i.e. all the sack,
newspaper and cemented stone lying at the spot were also
sealed and seized. 10 also took the earth control with blood
sample and without blood sample. During investigation at the
spot, one eye witness Sh. Kanwar Lal reached there whose
statement was recorded by the 10 (Statement of eye
witness shall be mentioned in the subsequent para of
this order). Notice by flashing W2 message was issued for
identification of the dead body, however, despite several
efforts, the body could not be identified. On 27.10.2011 post
mortem of the deceased was conducted. The viscera of the
deceased was sent to CFSL. On 02.11.2011, the post mortem
report of the deceased was collected, as per which, the cause
of death was ‘Cranio unbral damage consequent upon
blunt force impact. On 22.12.2012 the FSL report was

collected.
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said area, was hit on his head by another boy aged about 18-

19 years with cement stone. He tried to save the rag picker
but the latter ran away from the spot. He chased the said
person but he succeeded to fled away. In the later part of the
statement, the eye witness gave the name of assailant of the
crime as Mundan resident of Kabir Basti and said that he can
identify him. He also said that the deceased was hit by
Mundan on account of demand of money.

4. On 11.11.2011, on pointing out of eye witness
Kanwar Pal, accused was arrested from near the NDPL office,
Kabir Basti. 10 completed the formalities of the arrest of the
accused and recorded his disclosure statement. In pursuant to
disclosure statement, one black colour purse allegedly
belonging to the deceased, is stated to be got recovered by
the accused.

5. After completion of investigation, the chargesheet
was filed by the 10 in the Court of concerned MM who took the
cognizance and complied the provisions of Section 207 CrPC.
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Hindu Rao Hospital and his legs were towards Baraf Khana

chowk. He has further stated that at that time he saw that

one another boy was scuffling with that rag picker for

snatching his purse from his hand. He further deposed that

while he was returning after walk he saw that the boy who
was scuffling with the rag picker hit a stone on his head and
after hitting him went inside the park. This PW tried to chase
him but he went inside Kabir basti. He has further stated that
on 11.11.2011 the police officials called him to accompany
them to the house of accused. The accused did not meet at
his house. However, he was apprehended near the NDPL

office of Kabir Basti on the pointing out of this PW. 10 arrested

the accused and completed the formalities of his arrest.

Accused got recovered one black colour purse of the
deceased. The said purse was seized by the 10. 10 prepared
the site plan of recovery of purse.

This PW has identified the accused in the
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